e REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL
- BANGALORE BENCH

Commercial Complex(BDA),
Indiranagar,
Bangalore- 560 038,

Dateds V3 oct 87

APPLICATION NG 845 /87(T)
Muiesicn 0.S. Moo 86/85 in the Court of Addl, Munsifr, Sirsi
APPLICANT Ko Shashgiri Us RESPONDENTS  Secretary te the Govte, o
Kernataka, Public Works Department
and 5 Orl.
To : '
1. Sri K, Shashgiri Bhat, 8. Sri & M, Hegde, Advocate, .
S/o Sri Vasista Bhat,
Eanlores of MO C/o Shri R.G, Bhat, Advocate,
p-Loy ’ SIRSI (Utter Kasnetekea) - 581 40%.
Near Shanashwar Temple, y Feanblioh
Banavesi Road, §IRSI, A (Sibeeiie et

2. The Secrastary, .
Publin Works Oepartment,
Communication & Building,
Vidhan Souda, Bangalore,

. 3¢ The Chisf Enginesr,

Public Works Departaent,
Communisation and Building,
Krishna Rajendra Circle,
Bengalore,

4; The Executive Enginmer,
Haveri Division,
Public Works Oepartment,

Haveri Town, Dist, Dharwar,

Se The Deputy Commissioner,
Utter Kannade, Karwar,

6. The T.haaud.r, su.i'
Sirsi Town, North Kepmetsks, CC.v:cie.

7. The Revems Insm stor,
Sirsi Town, $irsi,

Subjects SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed hercwith the cooy of ORDER/4PR9Y

ROEBONoEBEEB Ppassed by this Tribunal in the abadve said application
on 7.10,1987 i
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In the Central Administrative
Tribunal Bangalore Bench,
y Bangalore

ORDER SHEET

//}r’\ﬁvp«.}? «  Application No...... S’)( [3 - of 1987/ ( )

"O~ S Nc- 25//// ( 40\5\) Respondent
< g ; o K emf 2 28) Stk fcv/‘ <
K Shasign. B hra s S m%u £ 7

Advocate for Respondent

Applicant

Advocate for Applicant .
0y e e ((m) Ci s )

%‘ 5/7 /’L}O[L £ o A @"P

Date Office Notes I Orders of Tribunal
: KSPVC/LHARM(A)
7.X.1987,

Orders on_the office objections:

On an examination of the papers
received from the Court of the Munsiff,
Sirei, the office has opined that 0.5. 86
of 1985 transferred to this Tribunal from
the Court of the Munsiff, Sirsi, does nat
pertain to a service matter of the Central
Government, which alone can be adjudicated
by this Tribunal under the Administrative
Tribunals Act, 1985,('Act').

We have carefully perused the office
objections, the suit papers and the order
made by the learned Munsiff on 21,59.1987.

In 0.5.No. 86/85, one Shri K, Sesha-
iri Bhat, an employee working in the
ublic Works Department of the Government
of Kernataka, while challenging & notice
lof recovery dated 13,8,1985 issued by the
Tahsildar, Sirsi, has sought for a perma-
\ nent injunction restraining the defendants
i that suit from proceeding with the
k :2;ovary of the said amount against him,

An examinetion of the plaint and
i the suit papers discloses that the claim
ﬁ i at all, pertains to a service matter of
the Karnateka Government or Karnataka State
for which a separate Tribunal under Sectior
15 of the Act has been constituted and
functioning from 6.10,1986. The subject
matter of the suit does not pertain to a
service matter of the Central Government,
— - over which this Tribunal has compstence to
yuplstratiy, aedjudicate, From this, it follows that the
= "N 0 lorder made by the learned Munsiff on
: ;21 +9.1987 and communicating the same by
sl \ iLroNo., 1954 of 1987 dated 28.9.1987,
{ > transferring 0.5.No. 86/85 filed by the
'plaintiff, is to an incompetent Tribunal,
and cannot be taken on the file of this
Tribunal and proceeded with,

et B
o —— Ue have,jbha:aiaag* no alternative

ShE-t e but to retransfer this suit to the Court

Lt TR of the Mungiff, Sirsi, for being dealt

with according to law.
PTO




(r,} 1\« ,(')."( ()/(.)/'()

Office Notes

Orders of Tribunal

We, therefore, direct the Registrar
of this Bench of the Tribunal to retrans=
fer 0.S.No. 86/85 to the Court of the
Munsiff, Sirsi, together with an authenti-
cated copy of this order.
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Registered AD

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

ReNo.845/87(T)

To

The Additional Munsiff,
Court of the Addl.Munsiff,
and II Addl. JQNOFQCC’

Sirsi (U.K.),

Karnataka,

Sir,

Commercial Cemplex(BDA),
Indiranagar,
Bangalore=-38,

Dates IS, 10.87.

Subjects 0.5.N0.86/85~ transfer of case records~ regs

Conseguent on the orders dated 7.10,87 ( authenticated copy

enclosefld) of this Tribunal, all case records connacted with

DeSeN0.86/85 marlier received with your letter No.1954 of 1987

dated 28,9,87 are transferred herswith for further disposal at

your and,

Encls Case racords.
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Yours faithfully,

it @;&%M@wﬁ .
Deputy Registrar(ld). < ’
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In the Central Administrative
Tribunal Bangalore Bench,
Bangalore

ORDER SHEET

& /}'\B/né? 157} Apglicallpn No :g')(w[j 2 éf 1987 (7)

Applicant {: S e g § /f‘?‘S— ‘/4'1‘(55 =, g Respondent
B S T s ) Qi
' 4y P =) ., Stek Genf.
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Advocate for Applicant Advocate for Respondent
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Date ‘ Office Notes | Orders of Tribunal
' |ksPuC/LHARM(A)
T.X.1987.

Orders on _the office objections:

On an examination of the papers
received from the Court of the Munsiff,
Sirsi, the office has opined that 0.5. 86
of 1985 transferred to this Tribunal from
the Court of the Munsiff, Sirsi, does not
pertain to & service matter of the Central
Government, which alone can be adjudicated
by this Tribunel under the Administrative
Tribunals Act, 1985,('Act').

We have carefully perused the office
objections, the suit papers and the order
made by the learned Munsiff on 21.5.1987.

In 0.5.No. 86/85, one Shri K, Sesha-

iri Bhat, an employee working in the

ublic Works Department of the Government
of Karnataka, while challenging a notice
lof recovery dated 13,.8.1985 issued by the
Tahsildar, Sirsi, has sought for a perma-
) nent injunction restraining the defendants
1 that suit from proceeding with the

;ééovery of the said amount against him,

An examinetion of the plaint and
the suit papers discloses that the claim
g if at all, pertains to a service matter of
the Karnataka Government or Karnateka State
for which a seperats Tribunal under Sectior
15 of the Act has been constituted and
functioning from 6.10,1986., The subject
matter of the suit does not pertain to a
eservice matter of the Central Government,
over which this Tribunal has competence to
adjudicate. From this, it follows that the
order made by the learned Mungiff on
;21.9.1987 and communicating the same by
Lr.No. 1954 of 1987 dated 28,9.1987,
transferring 0.S.No. B6/85 filed by the
‘plaintiff, is to an incompetent Tribunel,
and cannot be taken on the file of this
Tribunal and proceeded with, . —_ . _

— Ve havs,jhhasafnas* no alternative

but to retransfer this suit to the Court
of the Munsiff, Sirsi, for being dealt
with according to law.

PTO
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Office Notes

Orders of Tribunal

We, therefore, direct the Registrar
of this Bench of the Tribunal to retrans-=
fer 0.S.No. 86/85 to the Court of the
Munsiff, Sirsi, together with an authenti-
cated copy of this order.
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